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SHRI JAYANT SINHA: Sir, I move:-
That the Bill be returned.

The question was put and the motion was adopted.

MR. DEPUTY CHAIRMAN: The Bill 1s returned. It 1s a unanimous decision.

We shall now take up the consideration of the Appropriation (No. 5) Bill, 2015.
The question 1is:-

That the Bill to authorize payment and appropriation of certain further sums
from and out of the Consolidated Fund of India for the services of the

financial year 2015-16, as passed by Lok Sabha, be taken into consideration.
The motion was adopted.

MR. DEPUTY CHAIRMAN: We shall now take up Clause-by-Clause consideration
of the Bill.

Clauses 2, 3 and the Schedule were added to the Bill
Clause 1, the Enacting Formula and the Title were added to the Bill
MR. DEPUTY CHAIRMAN: Mr. Minister to move that the Bill be retumed.

SHRI JTAYANT SINHA: Sir, I move—
That the Bill be returned.

The question was put and the motion was adopted.

REFERENCE BY MEMBERS
Re. Demand for listing Juvenile Justice Bill — Contd.

MR. DEPUTY CHAIRMAN: Both the Bills have been passed unanimously. Now,
the next items on the agenda are Statutory Resolution and The Commercial Courts,
Commercial Division and Commercial Appellate Division of High Courts Bill, 2015
..(Interruptions)... to be discussed together. .. .{Interruptions)...

SHRI GHULAM NABI AZAD. Sir, it may be taken up tomorrow or the day

after tomorrow, but not today. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Now, Statutory Resolution. ..(Interruptions)...
There is a decision. ..(Interruptions)... Listen. Leaders of .. .(Interruptions)..
No, no. There is a decision. .. .(Interruptions).. Mr. Hariprasad and Mr. Khan,
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there is a commitment that we would pass six Bills. . .(Interruptions)... There is
a commitment. ..(/nterruptions)... Your Leaders have agreed that six Bills will be

passed. ..(Interruptions)...

sft ft. &t Rig FgR: Suauly Agicy . (@@Em)...

MR. DEPUTY CHAIRMAN: Mr. Badnore, what are you saying? ...(Interruptions)...
FeIR Sft, amy ife . .(@FEm)...

sft . di. Rig 9g9R: W=, gy SEeigd aar Na o @ L @aE)... The
Juvenile Justice Bill mav be taken up today if they are objecting to these Bills.
..(Interruptions)... They would not object to it. Take the Juvenile Justice Bill, Sir.
Instead of saying tomorrow, we would take it up today. Let us take up the Juvenile
Justice Bill. ...(Interruptions)... Take up the issue of the Juvemle Justice Bill first,
Sir. ...(Interruptions)...

MR, DEPUTY CHAIRMAN: Now, listen. .. .(Interruptions)... Just listen to me.
..(Interruptions)... Please listen to me. ... (Interruptions)... AT ST QI%IK'I (AT
You first listen to me. Let me have my say. . .(Iuterruptions).. Let me have my
say. ..(Interruptions)... Let me have my say .. (Inferruptions).. I am not thrusting
anything on you or on any Member.. (Interruptions)... But I am only pomting out
facts that, one, yesterday the leaders agreed that between 2.00 pm. and 4.00 pm.
they would take Bills, discuss them and pass them. . .(Interruptions)... That is one
commitment. That commitment was before the hon. Chairman. Of course, I was
also there. . .(Interruptions)... All the leaders were there. .. .(Imferruptions)... Now, my
request is that that commitment is a solemn commitment. .. .(Inierruptions)... Please
don't violate that. Up to 4.00 pm., we can take up the Bills. .. .(Interruptions)... Let
me complete. ..(Interruptions)... Secondly, if you are not agreeing for taking up the

Statutory Resolution, then let us take up Juvenile Justice Bill. . {Imterruptions)...
SOME HON. MEMBERS: No. ...(Interruptions)...
MR. DEPUTY CHAIRMAN: This is violation of the commitment. .. (Interruptions). ..

SHRI SITARAM YECHURY: What you said about the All-Party Meeting is

correct. All of us agreed .. .(Inmferruptions)...
MR. DEPUTY CHAIRMAN: You were also there. .. .(Interruptions)...
SHRI SITARAM YECHURY: Yes, I was also there. ..(Interruptions)...

MR. DEPUTY CHAIRMAN: So, that commitment 1s to be honoured.

...(Interruptions)...

SHRI SITARAM YECHURY: All of us agreed saving that we would cooperate
in passing these Bills. ...(Inferruptions)...
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MR. DEPUTY CHAIRMAN: Six Bills. .. .(Interruptions)... Now, one more is
added. .. .{(Interruptions)...

SHRI SITARAM YECHURY: Please listen to me. ...(Interrupiions)... And we said
that in the next three days we would do that. Using that decision or agreement, the
Government has brought this List of Business. We have fulfilled our commitment,
what we gave at the All Party Meeting, of passing these two Bills today. Therefore,
if you want to bring in supplementary, why don't vou list them? I raised this in the

morning. Your listed Business is over. ...(Inferruptions)...

MR. DEPUTY CHAIRMAN: Statutory Resolution is listed. .. .(Interruptions)... It
is the fourth item. . .(Interruptions).. 1 am taking up the fourth item in the List of

Business. ...(Inferruptions)... 1t 1s listed. ...(Interruptions)...

SHRI SITARAM YECHURY: Sir, Juvenile Justice Bill 1s not listed.
...(Interruptions)...

MR. DEPUTY CHAIRMAN: Then we will take up this fourth item.
..(Interruptions)... We have agreed that we will take up the Juvenile Justice Bill
tomorrow. ...(Interruptions)... That is agreed to. But Statutory Resolution is listed. I
am saying that. .. (Interruptions)... Juvenile is supplementary. I agree. ... (Interruptions)...
We all agree to take it up tomorrow morning. ...(Interruptions)... No problem. But
the fourth item is listed. .. (Interruptions)...

aff &R ST Tebdll: ¥¥, Commercial Court drefl fdel TS %, Arbitration
and Conciliation fod foreds ¥ ... (=@am)...

SHRI GHULAM NABI AZAD: 1 have talked to Mr. Yechury and also my other
colleagues. Mr. Derek 1s here; Mayawatiji 1s here; Samajwadi Party leader 1s here.
There are other party leaders of DMK, AIADMEK and everybody is here. Sir, we
had earmarked three hours for SC/ST Bill. That means, if there was any discussion,
it would have started at two of the clock and ended at five of the clock. But we
have shown our efficiency, capacity, capability and cooperation that we have done
three hours job in two minutes. So, we should not be penalized We have fully
complied with our commitment and our commitment is over a period of three
days. It is the first day and we have passed three Bills. ...(Inferruptions)... That
shows how capable are hon. Members of Parliament. .. .(Inierruptions)... We have
fully complied with our commitment. ...(Imterruptions)... We have not gone back on

our commitment. Thank you.

sf qER g™ Ahdl A1S! 2R ofik @ difom L (@e).. 32 W Foer
gfm ... 98 o & we difom L @Eam)...
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SHRI SITARAM YECHURY: Sir, we had agreed for four issues of public
importance. ...(Interruptions)... At the same meeting, Sir, that you are referring to,
we had agreed to discuss four issues of public importance. We had agreed to discuss
price rise and inflation; we had agreed to discuss the drought situation and floods
and the agraran crisis; we had agreed to discuss intolerance; we had agreed to
discuss the motion that is pending before you regarding the Governor of Arunachal
Pradesh. All those things we had agreed. ...(Inferruptfions)... If you are referring to

our agreement on the Bills, why don't you refer to these issues also?
MR. DEPUTY CHAIRMAN: Yes, certainly.

SHRI SITARAM YECHURY: Bring one of them for discussion. Bring intolerance

for discussion; bring price rise for discussion.

MR. DEPUTY CHAIRMAN: Yechuryji, you have slightly deviated. I won't say
deliberately, but there is some deviation. The deviation is: the decision 1s that {rom
200 pm. to 400 pm., we will take up the Bills. From 4.00 p.m. onwards, we
will take up discussions and we may sit beyond 6.00 pm. and even beyond 7.00
pm. and complete the discussion. That is the decision. Today, the Short Duration
Discussion is enlisted. Supplementary item has come to raise a discussion on the
serious situation arising due to floods and drought in the country. So, it is already
listed today. Tomorrow, we will have another subject. On Wednesday also, we will

have anocther subject.

SHRI SITARAM YECHURY: Sir, from 2 to 4, we had agreed and we have
passed three Bills. We have done three items of Legislative Business. Don't penalise
us for our efficiency now. What had to be done tll 4 o'clock, we have fimished at

2.30. So, start the discussion now.
MR. DEPUTY CHAIRMAN: On what?

SHRI SITARAM YECHURY: On flood and drought situation in the country, the
supplementary agenda. ... (Interruptions)... Sir, the Government is ready. You start the

discussion. ...(Interruptions)...

sft fEaR "™ Thd: WY, 2 to 4 dforefed fqorw @ fau 9 gam em
. (FAGF).... A Bl gAT ¥? ...(AIGF).... AW qT $EH already listed Bl
..(FAIF).... gufery o/ §99s1 R .. (FEEM).... 3 91g & 9 H fewme & fog
T ol Bl 89 IHG fory f JUR ¥, dfT g1 9 AR a9 9@ af divrwdfed o
URT B SYI . (). 39 St fewa @ik @ 3R yd-gr e ok urd o o

- (FAIF)..... RIMB TgT TPATT gal 2|
st sTfATer ¥ @ (@ST): °NY FURn | oSt W 8fR S1 Y || ... (FagH). ...
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sft flarm A a Asicy, L (@EgF)... 89 Sied) 9 dfvdye e
U T BN . (HIET). .

sft srfaTer Y@ @en W), W% 959 $ice B .. (FFEE). .

sft War™ I9L: any 7' F' W@ T P STl ¥ U BT oMY, 97 s9fey 8k o
Nl ...(FEEH)..... T el 2 {6 Sl g9 AT o1, 98 99 8 g@1 2l .. (FEEE)...

sft HER s Tahdl: 29 1 B8 W2 2 {5 3R Sl HRU L (@@EE)...
sft diarm At a9t sagy | (@9EE)..

oft HEAR ST AHd: g4 ol g9l & ferg Jur I gH el adl @ w22
(M), &9 wdf ¥ TE 9w w21 L (@EEE)... @9 g aifdy ek ey
Ht BT ARyl L (FEE). ..

MR. DEPUTY CHAIRMAN: Yes, Dr. Keshava Rao .. (Interruptions)... Dr. Keshava

Rao, what do you want to say? ...(Interruptions)...

DR. K. KESHAVA RAO (Andhra Pradesh): Sir, we decided in the meeting that
we would take up six Bills in three days. Now, if vou divide them, it comes to two
Bills each day. ...(Interruptions)... As Mr. Yechury says, it is not much of a debate;
it is more of politics. ...(Interruptions)... Why create this confusion? Let us take up
this discussion on drought and floods, and finish by 5 o'clock. .. (Imterruptions)...
Tomorrow, we can take up two more Bills, and day after tomorrow, two more Bills.

(Interruptions)... Why 1is there a confusion? .. (Interruptions)...

MR. DEPUTY CHAIRMAN: What 1s the way out? .. (Inferruptions)... What do
we do because the decision is to take up Bills from 2 to 47 . (Interruptions)... In
the meeting presided over by hon. Chairman, the decision was taken that the Bills
would be taken between 2 and 4. So, that is a solemn decision. ...(Interruptions)...
Yes, Mr. Athawale. .. (Intervuptions)...

sft AT HASEA (MBNIE): WX, UsYes PRC AR USIes grmed fdd
...(TEEF)....

sft Sgwwafa: a5 o1 o 81 IR L (@EdT).

oft IASTH SeEd: W, B et & A 9gd ST By W B L. (SIEH)... 3
<91 bl ART b1 @Y TE Bl ... (TIW)... ST AT HIU & 39 AFd @1 suspend
FHRY| ... (FGEF)... 3FR A BT I AT TG BT ST T, T IeEG Hat, 1 T8
et A TR Bl L..(FAIH)... 3T 57 Fd AMI Bl suspend BRI ...(@EIH)... B
arr wEt |l v & fav oemy 2 L (@EE)...

MR. DEPUTY CHAIRMAN: The House is adjourned till 3.00 p.m.
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The House then adjowned at thirty minutes past two of the clock.

The House reassembled at three of the clock,
MR. DEPUTY CHAIRMAN in the Char.

MR. DEPUTY CHAIRMAN: Statutory Resolution and the Commercial Courts,
Commercial Division and Commercial Appellate Division of High Courts Bill,
2015 are to be discussed together. Dr. T. Subbarami Reddv, ..(Interruptions)... Dr.
T. Subbarami Reddy, are you moving? ..{(Interruptions)...

SHRI ANAND SHARMA: Sir, I have to say something. . .(Interruptions)...

MR. DEPUTY CHAIRMAN: Yes, Mr. Anand Sharma, what do you want to say?
..(Interruptions)... Mr. Anand Sharma, before you speak, ask them to stop shouting.
...(Interruptions)...

sfi &. . @i (fer): =, =it 96l § w5 @ 9 awde g6 B L (EaEH). .

MR. DEPUTY CHAIRMAN: I will allow you also. ..(Interruptions).. 1 will allow

you also. Sit down. ..(Interruptions)..

sffFell ST g=Ee (STR UG WY (A, .

sft Sgmwafa: # amyer @ =t Sam e 9Tl (@@, T will allow you
also. ...(Interruptions).. H aMu@! W = S ...(FGETH)...

sfi srfemer @ @=: W, Ugd 98 99 an 991 L (@EEM).. 9FR e 8, daf
Ugd ANM 8 99 431 (@9 M)... J 99 99, 99 89 Yl (). .

MR. DEPUTY CHAIRMAN: Yes, ves;, you are correct. ..(Interruptions)... You
please take your seat. 1 am allowing Mr. Anand Sharma to make a submission. So,
g0 to your seats. ...(Interruptions)... He is your Deputy Leader. Why don’t you listen
to him? ...(Interruptions)... 3T AN ST ...(TIGF)... 3MT AN ST .. (TFETH). ..
AT AR STl ..(@FIW)... 3T &N N . (=EEE)....

SHRI ANAND SHARMA: Sir, ...(Interruptions)...

MR. DEPUTY CHAIRMAN: All of you on both sides, please sit down
...(Interruptions)... Now, Treasury Benches, please take vour seat. Opposition benches,
take your seat. ...(Interruptions)... Opposition benches, take your seat. ..(Inferruptions)...
[ am giving the floor to Mr. Anand Sharma. After that, T will call Mr. K. C. Tyagi
and after that, I will call Shrimati Jaya Bachchan. . (Interruptions).. You don’t
want? Okay. ...(Interruptions)... All right, Mr. Sukhendu Roy. ...(Inferruptions)... But,
everything should be heard. ...(Inferruptions)...

sft arfasmer Y@ @ W, W= St 9ie)
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MRE. DEPUTY CHAIRMAN: Whenever the Minister wants, he can speak; no
problem. Sit down. Yes, Mr. Anand Sharma, what do you want to say? 3q @RT

dfgyl gordt 499 dfgul | (@rEEm). ..

sft s ¥l STwAIRT ARG, Y98 9 @5 9) UH U9 ol iR "ar wfiger
F frfa T @t 5 e ot @Rl =@ J7 o G @@ o &) S em weafa s it ef),
FRHT HIBY & ugi ol g4l el & dqei @) gadd gg o), 9 fa wRka @w fiy
S T, weet oI @ d on, a' wed o wdwmta 9 ol e s
TE TWPmeE & gFl fad @ wdhrwfa @ wia w Ry w1 e e wewR, e
TeddheH! 2l Tad a9y T 8l vl § b gdasd sty o o fad o, a9
sl & 2 i et s wfimer 1 Sw@T w Rl (e w9 T 9w S
Ted € 6 a8 e a @ PRRE 7 8 Pa B eRRE 7 98 {9 sy, s
fory e ) 3l B WY L (@@EE).. T8, 9% Reie 9 oA wifvy, @R @t
TH A AT ARyl .. (@), 379 @ 7 A7 9l ...(@agM)... T=! AT 3TaH]
feama 2, 8% IR MY WS B 9K B ... (FEEF)...

MR. DEPUTY CHAIRMAN: No, please; 1 allowed him. . .(Inferruptions)...
Jativaji, I allowed him. ...(Interruptions)...

sft arfderer W@ @9 TE toRiels fad &Rk |1 fid o & 9 aW g B
ST (HEETH)...

MR. DEPUTY CHAIRMAN: I allowed him. You please sit down. ... (Inferruptions)...

I allowed him. You cannot question that.

oft g Wk Swwfy weigw, Tv wdemella fdww @ ek @ wHe § U
Jdar & AR gty e Ag 9 g 3 oft, 59 S wiower i 9, amug fmm e
AE A DI RN A T 2R dd I, S B A9 FeAd © B9 9Ed © o 1l
@) IH U, TRE B B F A8 91d Repie u¥ o 910 (6 wd we" § =g A, difd
39 W s Taqwed! &l &1 7 81 7% 9 o @1 avw J et @yl

MR. DEPUTY CHAIRMAN: Okay, Anand Sharmaji. Okay, now you take your

seat. ...(Interruptions)... You made it. You made it
SHRI ANAND SHARMA: It should come from the Chair.

MR. DEPUTY CHAIRMAN: There is another point. See, what you said is
correct, but you should also know and everybody should know that understanding
the importance of that Bill, Juvenile Justice Bill, and its urgency, hon. Chairman
himself cleared for placing it before the House and a Supplementary List of
Business has been issued. .. .(Imterruptions)... Now, listen, that i1s before us.

...(Interruptions)...
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SHRI NEERAJ SHEKHAR (Uttar Pradesh): What is the urgency?

MR DEPUTY CHAIRMAN: So, the Chair’s position is that, I also want to make
it clear, the Chair 1s ready to take it up. If the House 1s ready, even now the Chair
is ready to take up a Bill. . .(Interruptions)... Now, let me say. . .(Interruptions)..
But, however, in the morning, I heard all sides and it was decided that it will be
taken up tomorrow. I have no objection. But, it has to be brought in tomorrow. It
has to be discussed and disposed of I would say passed tomorrow itself. It is all
that T have to say. That is all. If that is all, I have no problem.

sft &t @Rt W=, A AR R
sft T, A ATIg: amueT TR ordl el ¥ I A &, 3 TET B Sir, this is

a very sensitive and important Bill. T am not saying anything now about the timing,
etc. But, there should not be any wrong mmpression in the minds of the people that
neither the Government is willing to bring it and they delaved it, nor the Opposition
is calling for it. T have to put it in record because Dy. Leader of the Congress
Party has put it on record. Knowing the importance of the Bill, the Minister, Smt.
Manekaji, was talking to me regularly. On 8th, 10th & 11th December, 2015, it
was there in the Agenda. We could not take it up. I am not blaming anybody. I
am not going to it also. Now, only two days are left. So, keeping that in mind, in
the morning when that issue came, I readily got up and said that we are ready to
issue a Supplementary Agenda. I am thankful to the Chair for accepting the same
and bringing it here. Sir, the Congress friends and others were very kind encugh
to pass the SC/ST (Prevention of Atrocities) Bill without discussion. If they want
to pass this also without discussion, I have no problem. . .(Interruptions)... I am not

giving a final thing. The House has to decide. .. .(Interruptions)...
MR. DEPUTY CHAIRMAN: Yes.

SHRI M. VENKATIAH NAIDU: Or, otherwise, you want to discuss it and then,
at the earliest, let us discuss it tomorrow morning. That is the first thing. But, my
only plea is Anand Sharmaji, you are a very senior leader and Leader of Opposition
is also here. We have 17 Bills. Today, we are able to pass three Bills. One Bill
was passed earlier. So, only four Bills. T have 13 Bills. As Parliamentary Affairs
Minister, it is my earnest appeal to all of vou, please, today, tomorrow and the day
after, whatever is possible, try to clear the backlog, otherwise Lok Sabha passes them
and in the Rajya Sabha they get stuck. This message 1s not going on well with the
people. This is only my appeal. Other things and timing and all, T leave them to
the Chair and then go by the sense of the House.
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MR. DEPUTY CHAIRMAN: I think the appeal by the Parliamentary Affairs
Minister should be given serious consideration by this House. Now, Shri K. C. Tyagi.

SHRI D. RAJA (Tamil Nadu): Sir
MR. DEPUTY CHAIRMAN: After Shri K.C. Tyagi.

sit &, ¥t @l W=, Wit St od st § 3f areur Sft i erw €, weE B
g & fear o 2, B9 1% sv9 & faw ot gwg € a e 21 W), dned
320 forel s 99 Y 2 fUsd A9 & gelad § 9 A9d g B gans | @A
Bl T8l B Bs OFE| UX W@ HI gas T B OMY, TAG! AWEANG 99 TS Tl A5 H
arsdl § 59 v o), angxvily sRe war Sff o g, wM AmTe Si em iy, Hfigw
Sit df fie 2, o1 foeart & IRl ¥ fafog v 21 Saw 9 8aR @ T aeft g,
ATt od & i © 8w & Tar weft €, 97 39w et gifafee 9 ara g
§ e § arud) 91d 3w Bl dredl §) WX, B9 Al oR §HY da didy el &
TR H U "D gad o 6 o et aver Rig & Age 7 i & e gt
= T2l B 2... 3190 oft, {9 fUed g9 ardi & sies ¢ 81 o e wod
WEH © . (FWE)...

MR. DEPUTY CHAIRMAN: Okay, Tvagiji. Can I? Please. Actually, today,
according to the decision in the meeting Chaired by hon. Chairman, the decision
1s to discuss, after 4.00 PM., subjects in which hon. Members are interested. For
today, it is slated in the List of Business, that is, the Short Duration Discussion on

situation arising out of floods and drought in the country. B 3ITHT AT TR ol
il 89 39 Feolde @l AR 99 il

SHRI BHUPINDER SINGH: Sir, if the House agrees, why not now?
sit &, . @l W), 39 W veT B vw o o o L @aae)....

MR. DEPUTY CHAIRMAN: You have to move it. Shri K. C. Tyagi 1s the first

person to speak.

sft &, H @rfl oy, [ wgi aRers g gl ol L ().

SHRI M. VENKAIAH NAIDU: Sir, he has a point. When we are agreeing for

a discussion, let us start the discussion. We have no problem.

MR. DEPUTY CHATRMAN: We can start now. 371 3[& @31, T9 3MHT JaTgill
PuT a9 (¥ J9f3Yl .. (FEIM).... T will hear Shri D. Raja and then T will call

you for the Short Duration Discussion.

sft &. . @t : W=, ano E vedt €1 gAT @ €1 ... (@EgH).... I am already

standing. Sir, you have called me to speak.
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MR. DEPUTY CHAIRMAN: That is not for the Short Duration Discussion.
I thought you want to make an intervention on something else. [ will call you
. (Interruptions)... =1 ar#} Short Duration Discussion RN T2l fpa 21 g # EIR3
@I, T4 H ATHT JATHTN ... (FGIH)....

sft &, |1 @l W), ang g9 RN gArn? L ().

sft Sgqwfa : a4l g9 fe & ofex # aUHT JATGT AT AN a1Hl 98 gyl
L(AAEH).... Mr Raja, what is your point? ...(Inferruptions)... Mr. Tyagi, you are

going to speak on it. Please sit down.

SHRI K. C. TYAGI: Sir, [ am an impatient man. | can't wait. | am very impatient.

MR. DEPUTY CHAIRMAN: Impatient! You can be impatient, but don't be a
patient. That is all T am saving. .. .(Inferruptions)... Mr. Raja, what is your point?

Mr. Raja, please say something new. Don't repeat what has already been said.

SHRI D. RAJA: Please listen to me, Sir. [ respect the appeal made by the hon.
Minister of Parliamentary Affairs, Shri M. Venkaiah Naidu. It i1s true the House
unammously passed the Scheduled Castes and the Scheduled Tribes Bill without any
discussion. It is also true the House unammously passed two Appropriation Bills
without discussion. But this should not become a precedent for all the Rills. No

Bill should be passed without discussion.

SHRI 5. MUTHUKARUPPAN (Tamil Nadu); A Member from our Party spoke
on the Scheduled Castes and the Scheduled Tribes Bill.

SHRI D. RAJA: T am talking about today.

SHRI S. MUTHUKARUPPAN: You are saying nobody has spoken. A Member
of the ATADMK Party has already spoken on this Bill

SHRI D. RAJA: T did not say that. I am talking about today. My name was
there, but T did not speak. Names of several other Members were there, but they
did not speak. Even I wanted to speak on the Appropriation Bills. I wanted to speak
on the state of the economy. The Leader of the House, Shri Arun Jaitely, is present
in the House. It 1s an appropriate time to discuss the state of the economy. But
we did not discuss because the House felt that these Bills could be cleared without
discussion. What I am trying to appeal to you or submit to you is that this should

not be a precedent for other Bills.

MR. DEPUTY CHAIRMAN: Do you think the Chair is responsible for that? It
was the decision of the House. Why do you say this?

SHRI D. RAJA: T am only appealing to the House, Sir
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MR. DEPUTY CHAIRMAN: No, no. No such appeal to me because I found

that the entire House wanted to pass it.

SHRI D. RAJA: Sir, through vou, I am appealing to the House. You are in the
Chair. T am appealing to the House...

MR. DEPUTY CHAIRMAN: Yes, you can appeal to the Members, to both the
sides.

SHRI D. RAJA: T am appealing to all sides that this should not become a
precedent. No Bill should be passed in din. No Bill should be passed without

discussion. That 1s my appeal.
MR. DEPUTY CHAIRMAN: I agree with vou. I agree with you on this point.

SHRI SUKHENDU SEKHAR ROY (West Bengal): Sir, in the last meeting of
the All Party Leaders, on Friday, I insisted on recording the minutes of the meeting.
I do not know whether the minutes have been recorded or not because I would like
to have a look, rather a relook at what had been deliberated and what was the broad
consensus. The broad consensus was - now [ am divulging the broad consensus to
other hon. Members who do know about this -- that in the first half, there will be
usual Business; in the post-lunch, Legislative Business up to 4.00 p.m. and thereafter
discussions and if there is any important Bill, that will be discussed and passed. And
if it is necessary, we will sit bevond the stipulated time. Now, we are deviating all
the time, on some pretext or the other. Possibly, a time has come when we have
to think whether this House should run for an entire Session, or, for one or two
days, to decide whether this Bill should be passed without a discussion, this is the
unammity between the Treasury Benches and some of the Opposition Benches, or,
whether this Bill should not at all be discussed or passed. In this way, again, I am
inviting the attention of the Chair that when every time all rules are dispensed with,
then this sacred Book has become redundant to me. Thank you, Sir.

MR, DEPUTY CHAIRMAN: Now, let me say. ...({nferruptions)... No, no, that
15 all right. ... (Interruptions)... Mr. Singh, you had spoken on that subject two or
three times ... (Interruptions)... Please sit down ... (Imterruptions)... No, no, not

allowed. ... (Interruptions)...
SHRI BHUPINDER SINGH: Let us discuss, Sir. ... (Interruptions)...

MR. DEPUTY CHAIRMAN: No, no. Sit down ... {(Interrupiions)... Sit down.
... (Interruptions)... Yes. I know. Sit down .. (Inferruptions)... Now, hon. Members
I have to adhere to the decision taken by hon. Chairman in a meeting with the
leaders. According to that decision, from 2.00 pm. to 400 p.m., we have to discuss

Bills. T thank the Members for their cooperation on two Bills, I mean, within a
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couple of minutes, whether with discussion or without; let us not go to that. Now,
the next item in the List of Business is Statutory Resolution and Commercial Courts,
Commercial Division and Commercial Appellate Division of High Courts Bill. T want
to take that up. This is the next item in the List of Business. Then, with regard
to Short Duration Discussion, according to the decision by hon. Chairman, it is to
be started at 4.00 p.m. and the Discussion is on the subject of Floods and Drought
Situation in the country, to be moved by Shri K. C. Tyagi. That we will start at
4.00 p.m., because that is a decision taken in the meeting chaired by hon. Chairman.
..{Interruptions)... 1 have to adhere by that. ... (Inferruptions)...

sft &, . |l : I®, @ B WG T A UH 6T oY M7 L (ASEH)....

MR DEPUTY CHAIRMAN: I have to adhere by that. Therefore, this time is
for Bills. ... (Interruptions)... Now, this time 1s for the Bill, Statutory Resolution...

... (Interruptions). ..
SHRI K. C. TYAGI: No, we are not interested.

MR. DEPUTY CHAIRMAN: Item number 4 in the List of Business.
{Interruptions)... Now, listen ... (Interruptions)... Let me complete. ... (Interruptions)...
Mr. Balagopal, ... (Interruptions)... 1 am not bringing anything from outside. I heard
all of you. In the List of Business today, item numbers 1, 2 and 3 are disposed
of Ttem number 4, next item is the Bill by Shri Sadananda Gowda, along with the
Statutory motion by Dr. Subbarami Reddy. 1 have to take that up as per the decision
taken by the Leaders of the Parties representing the House.

SHRI ANAND SHARMA: Sir, earlier, during the day, this was taken up from
the Chair At that time, the LOP and the Leaders of other Parties including Mr.
Yechury were also here. Sir, the Commercial Courts Bill 1s a serious Bill, but the
understanding reached was on the SC&ST Bill and on the Appropriation Bills, and
we had never agreed to the other one. There was no understanding that today the
Commercial Courts would be taken up and passed, and it was also proposed and

our understanding was that this would be brought on the Agenda tomorrow.

MR. DEPUTY CHAIRMAN: No, if it is not taken up today, it has to be
brought in the Agenda tomorrow. No doubt about that. What 1 am saying 1s,
Chair has no other way. The Chair has to take up the List of Business. That is
all what [ am saying. I have to take it up especially when a decision is taken by

hon. Chairman.

st o, b ARIg: o fl, fevpe I ovd i wa o Ao L @aEm)..
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SHRI M. VENKAIAH NAIDU: Let us start the Discussion and have it up to

4 o' clock and then we can continue it tomorrow.
MR. DEPUTY CHAIRMAN: Yes, have the Discussion up to 4 o' clock.

SHRI ANAND SHARMA: No discussion on Government Bill ... (Interruptions)...
Members' discussion can take place ... (Inferruptions)...

SHRI M. VENKAIAH NAIDU: Now, the Business stated is the Bill. Let the
Bill be taken up, up to 4 o' clock. We are not taking up the Supplementary List

of Business.
MR. DEPUTY CHAIRMAN: Yes, that 1s for tomorrow.

SHRI M. VENKAIAH NAIDU: As for the Commercial Courts' Bill, let us take
it up till 4 o clock

MR. DEPUTY CHAIRMAN: Yes, let us start the discussion.

SHRI ANAND SHARMA: This is a Bill which cannot be disposed of in forty-

five minutes.

MR. DEPUTY CHAIRMAN: Mr. Sharma, the only question is this. Why should

we not start the discussion?

SHRI ANAND SHARMA: That was the consensus. ..(Interruptions)... There is
a difference between consensus and lack of consensus. That happened because there

was an agreement.

MR. DEPUTY CHAIRMAN: We have forty minutes at our disposal. What do
we do with that?

SHRI ANAND SHARMA: This 1s what the LOP also suggested that we take
up the discussion on floods and droughts.

MR. DEPUTY CHAIRMAN: My point is, the hon. Chairman had taken the
decision that the time between 2.00 and 4.00 p.m. is for the Bills. I don't want to
go against that.

SHRI ANAND SHARMA: There 1s no consensus to take up any more legislative

business.

MR, DEPUTY CHAIRMAN: The point is, I am one with you to start the
discussion on floods. I myself had stated that the discussion should be there. But

there 1s a decision which has a sanctity.
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SHRI ANAND SHARMA: Mr. Deputy Chairman, Sir, the sense of the House

has to be considered.

MR. DEPUTY CHAIRMAN: When a decision was taken by the hon. Chairman
in his meeting with the leaders of wvarious parties, I cannot be a party to violate it.

That is all T am saying.
SHRI ANAND SHARMA: But the House is supreme.

MR. DEPUTY CHAIRMAN: The House is supreme, but the House is also run
under the directions of the Chairman. .. .(Inferruptions)... 1 agree that the House is

supreme, but the Chair cannot ignore the directions. ...(Interruptions)...
SHRI ANAND SHARMA: It 1s the Chair which 1s the custodian...(Interruptions)...
SHRI SUKHENDU SEKHAR ROY: Sir, I am on a point of order.
MR. DEPUTY CHAIRMAN: Yes, what is your point of order?

SHRI SUKHENDU SEKHAR ROY: I am on a point of order because something
has been recorded just now that the House is supreme. I want a ruling as to whether

the rules are supreme or the House is supreme.

SHRI ANAND SHARMA: Rules are made by the Rules Committee.
-..(Interruptions)...

SHRI SUKHENDU SEKHAR ROY: I want to know whether the House 1is

supreme or the rules are supreme.

MR. DEPUTY CHAIRMAN: I am considering your point of order. Kindly
remember that rules are made by the Members of the House. Kindly understand

that. Rules are made by the Members of the House. ..(Inferruptions)...
SHRI SUKHENDU SEKHAR ROY: I want your ruling.
MR. DEPUTY CHAIRMAN: That 1s my ruling.

SHRI SUKHENDU SEKHAR ROY: Without changing the rules, without following

the procedure laid down in the rules, the House cannot ignore the rules.
MR. DEPUTY CHAIRMAN: Rules can be suspended. .. (Inferruptions)...

SHRI SUKHENDU SEKHAR ROY: The House cannot ignore the rules without
amending the rules through the laid down procedures. You are under a wrong

impression. I am sorry to say that .. (Inferruptions)..

SHRI M. VENKATIAH NAIDU: Please listen to the Government. ...(Interruptions)...
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SHRI ANAND SHARMA: The House can decide even to suspend the rules. ..

MR. DEPUTY CHAIRMAN: The Parliamentary Affairs Minister wants to say

something. ...(Interruptions)...

SHRI SUKHENDU SEKHAR ROY: When a section of the House becomes...
{Interruptions). .

SHRI M. VENKAIAH NAIDU: What I suggest to the Chair is, (i) if vou want
to go by the Agenda decided, then, go by that. But the other side is saying, "No,
we are not in a mood for it Let us have the Short Duration Discussion.”" As far
as the Government is concerned, we are ready for both. If you want to take up
discussion on floods and droughts now, then, the Government is ready. Let us start
it. Or, if they want to take up the Bill, we can start that But my request is that
even if there was a decision in the All-party Meeting or with the Chair, once the

House says something, in one voice, we have to go by that

MR. DEPUTY CHAIRMAN: The hon. Chairman, in the meeting, had decided
that the time between 2.00 to 4.00 p.m. should be set apart for the Bills. What is

the rationale in not taking up the Bills? You convince me.

SHRI M. VENKATAH NAIDU: T totally agree with you, Sir. But when Members

are not willing, what can we do? We cannot force anybody. That is our helplessness.
MR. DEPUTY CHAIRMAN: So, let the House agree for taking up the Bill.

SHRI DIGVIJAYA SINGH (Madhya Pradesh): Sir, we are extremely grateful
to the hon. Minister. He has given two suggestions. Number one, if the House
agrees, we can start the discussion on droughts and floods immediately. Or, if the
House so agrees, then, we can start the discussion on the Bill. Therefore, we are
extremely grateful to him and we request vou to start the discussion on floods
and droughts.

SHRI ANUBHAV MOHANTY (Odisha): Sir,...
MR. DEPUTY CHAIRMAN: On this subject only.

SHRI ANUBHAY MOHANTY: Yes, Sir. Firstly, I am thankful that you have
allowed me to speak. According to you, and as 1 heard from different hon. Members
a few minutes back, in the last meeting with leaders of all political parties, the
Chairman had decided that from 2.00-4.00 p.m., the House would take up the
listed Government businesses. After 4 o' clock we will start the discussion. But
hon. Member Anand Sharmaji said that he agrees to discuss the Bills from two
to four. Then we can discuss on droughts and all. Is there any limitation @RI U
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AT 21? 1f there was no such decision to take only two Bills a day, then, why are
we not discussing other Bills? Let it not be passed today, but these are important

ones to be discussed.
MR. DEPUTY CHAIRMAN: Okay. You made your point.

SHRI ANUBHAV MOHANTY: I have got a question, Sir. If there was no such
decision, to take only two Bills a day, then, why are we not discussing the other
Bills. Let it not be passed today, but these are important ones to be discussed. Why
are they so rigid on that? Sir, they say 'that we are so great that we passed the

Bills in a few minutes’. But, after how many days we have passed these two Bills?

MR. DEPUTY CHAIRMAN: What do you say, Mr. Ghulam Nabi Azad? What

can we take up for discussion now?

SHRI GHULAM NABI AZAD: Sir, [ am thankful to the hon. Parhiamentary
Affairs Minister for giving two options. Hon. Vice-Chairman has quoted more than
two times that this was decided in the Chamber or in the All Party meeting wherein
the Leader of the House was there, everybody was there, 1 was also there. Yes,
this is true that it was decided up to 4 o' clock there will be Government Business
and after 4 o' clock there will be other business. But, Sir, it was also decided in
the Business Advisory Committee that we would take up the SC/ST Bill first and
the time allotted for SC/ST Bill would be three hours. So, if that be so, having
allotted three hours for the SC/ST Bill and having decided in the meeting of All
Party Leaders presided over by the hon. Chairman, the Bill was supposed to be at 4
o'clock and from 4 o' clock the other non-Government business would have started.
That means the SC/ST Bill would have spilt over to tomorrow also and there could
have not been any other statutory business also. So, we have done, mavbe in two
minutes or three hours, but for that, three hours are allotted. So, we have done more
than the Government business what we were required to do today. Otherwise, if we
had started discussing the SC/ST Rill, it would have not been over according to
that meeting. So, having passed three Bills, which we had not decided there, my
submission is, now hon. Parliamentary Affairs Minister has given to understand that

we can start the other items. We can go on with other agenda items.

MR, DEPUTY CHAIRMAN: I think, Government and all of you agree that we

can have the discussion. We will have the second option.
SHRI BHUFINDER SINGH: Sir, we will have the Short Duration Discussion now.

MR, DEPUTY CHAIRMAN: That is what I am saying. We will have the Short
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Duration Discussion. That is the second option by the Minister. We will have the

Short Duration Discussion now.

sft e oEmR: W), T smn der sl dl Swse ® wadr on g9 dn @
fewrer 31, Sud fog am wer ...(@@m)... o geargoRt # &= gan, o
Bl ...(FIEIH)....

MR. DEPUTY CHAIRMAN: We will have the Short Duration Discussion now.
That 1s the sense of the House. Shn K. C. Tyagi to initiate the discussion.

SHORT DURATION DISCUSSION

Serious situation arising due to floods and drought in the country
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sft .. @M w8 whispering campaign @1 €2 Sir, what is this whispering
campaign? [ heard of whispering campaign in politics. Now, it has entered into the

House also!
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